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MINISTRY OF ENVIRONMENT AND FORESTS ke 
NOTWRICATION 

New Delhi, the 30th March, 2012 
GSR.266E)—In exercise of the powers conferred by sections 6 and 25 of the’ 

Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes 
the following rules further to amend the Environment (Proteciian) Rules, 1986, nameiy:- 

1. (1) These rules may be called the Environment (Protection) (Second 
Amendment) Rules, 2012. 

(2) They shall come into force on the date of their publication in the Official 
Gazette. 

2. In the Environment (Protection) Rules, 1986, in Schedule I, for serial number 9 

relating to “Electroplating Indusiry” and entries relating thereto, the following seria! 

number and entries shall be substituted, namely:- 

S. Industry Parameter Standard 
No. 

(1) 2) 3) 4) 
N . A.- Effluent Standards 
S. ifocéaflshng. Limiting concentration in mgfl, 

Industry except for pH and Temperature 
(i) Compulsory Parameters 

pH 601090 
shall not exceed 5°C above the 

Temperature '| ambient temperature of the receiving 
body 

Qil & Grease 10 
Suspended Solids 100 
Total Metal* 10 
Trichloroethane 0.1 
Trichloroethylene . . 0.1 

(ii) Specific Parameter as per process 
a. Nickel and Chromie plating 

Ammonical Nitrogen, as N 50 
Nickel, as Ni 3 
Hexavalent Chromium, as Cr 0.1 
Total Chromium, as Cr 2 
Sulphides,as S 2 
Sulphates, as SO,> 400 
Phosphates, as P 5 
Copper as Cu 3 
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) 2 @) 2] 
Cyanides, (as CN™) 0.2 
Ammonical Nitrogen, as N 50 

Total Residual Chlorine, as Cl 1 

Hexavalent Chromium, as Cr 0.1 

Total Chromium, as Cr 2 

Zinc, as Zn 5 

Lead, as Pb 0.1 

fron, as Fe 3 

¢. Cadmium plating 
Cyanides, (as CN™) 0.2 

Ammonical Nitrogen, as N 50 
Total Residua! Chlorine, as Cl 1 

Hexavalent Chromium, as Cr 0.1 

Total Chromium, as Cr 2 

Cadmium, as Cd 2 

d. Anodizing 

Ammonical Nitrogen, as N 50 

Total Residua! Chloring, as Cl 1 

Aluminium 5 
Flourides, as F 15 
Sulphates, as SO~ . 400 

Phosphates, as P 5 

e. Copper, Tin plating 
Cyanides, (as CN7) 0.2 

Copper, as Cu 3 
Tin 2 

f. Precious Metai plating 
Cyanides, (as CN) 0.2 
Total Residual Chlorine, as ClI 

B.- Emission Standards® 
Limiting concentration in mg/m®, 
unless stated 

(i) Compulsory parameters 

Acid mist (HCI &H50)"* | 50 
- (i) Specific parameters as per process 

a. Nickel & Chromium plating 
Nickel* 5 
Hexavalent Chromium** 0.5 

b. Zinc, Copper or Cadmium plating 
Lead™ 10 
Cyanides, (Total)™ 5 
*  ‘Total Metal' shall account for combined concentration of 

Zn+Cu+Ni+Al+Fe+Cr+Cd+Pb+Sn+Ag in the effluent. 

+  Emission standards shall be applicable to electroplating units 
having water consumption atleast 5 m*/day. These units shall 
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1) (2) 3) [ 4) 
channelize their emission through a stack or chimney having 
Theight at ieast 10 metres above ground level or 3 metres above 
1op of shed or building of the unit, whichever is more. 

** The existing units shall comply with the norms of asterisked 
potlutants by 1"January 2013. However, new units shali comply 
with the norms with effect from commissioning of plant. 

C. Stormwater 
Note: 

(i) Stormwater for a unit (having plot size atleast 200 square metres) 
shall not be allowed to mix with scrubber water, effluent and/or floor 
washings 

(i) Stormwater within the battery limits of a unit shall be channelized 
through separate drain/pipe passing through a High Density 
Polyethylene (HDPE) lined pit having holding capacity of ten minutes 
(hourly average) of rainfall.”. 

[F. No. Q-15017/44/2009-CPW] 

RAINEESH DUBE, Jt. Secy. 

Note:- The principal rules were published in the Gazette of India vide number S.0. 844 (E), 19" 
mber, 1986; subscquently amended vide S.0. 433 (E), dated 18" April 1987; G.S.R. 512 
(E), dated the 9™ July, 2009;G S.R. 543 (E), dated the 22™ July, 2009; G.S.R. 595 (5, dated the 
21" August, 2009; G.S.R. 794 (E), dated the 4" November, 2009; G.S.R. 826 (E), dated the 16™ 
November, 2009; G.S.R. 01 (E), dated the 1 January, 2010; G.S.R, 61 (E), dated 5" February, 
2010;- G.S.R. 485 (E), dated 9" June, 2010; G.S.R. 608 (E) dated 21* July, 2010 ; G.S.R. 739 (E), dated the 9" September, 2010 ; and G.SR. 809(E), dated, 4" October, 2010, G.S.R. 215 (E), 
dated, the 15% March, 2011; G.S.R. 221(E), dated, the 18" March, 201 1; G.S.R. 354 (E). dated, 

" the 2™ May , 2011; G.S.R. 424 (E), dated, the 1* June, 2011; G.S.R. 446 (E),13" June, 201 1; and GSR 152 (E),dated the 16 ™ March, 2012. 
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